
Hl TI-JE CENTPJ\L ADMilliSTPATI VE TRIBUUAL, 

JAIPUR BENCH, JAIPUR 

Dat~ of order: 22-1-1996 

CP No. 111/94 in OA No.350/94 

\ 
Madhuri Joshi Petitioner 

VERSUS 

Mr. Gautam Gupt& and Anr. R~.3pondents 

Mr. V.L.Thawani, Couns~l for the P~titioner 

Mr. U.D.Sharma, Couna~l for the Respondents 

CORAM: 

HON'BLE MP. U.~.VERMA, MEMBER (A) 

HON'BLE MF. FATTAII PRA~ASH, MEMBER(J) 

PEP I-IOU' BLE MF'.. ll. I:. VERMA 

\ H·~aro:l Slu-i T.L.Tha\·lani and Shri U.D.Sharma, 

Couns . .:l 

2. us that 

there was a Hi l fu_l 
. 

o:lisobedienc~ and d~lay in carrying 
~ . ·.. ~- -: :·, 

out the Tribunal'e order in r~gard to the promotion of . . ~~· ' .• :. 

the p~titioner. 

aft~t- filir1g this -.c~·p·. Shri U.D.Sharma submil:ted that 

the D.P.C. proceedings wer~ held earlier to filing this 

C.P.and efforts were made to ~omplj with the ord~rs of 

Tribunal. In any case the petitioner h3s been paid full 

du~s and also giv~n promotion. 

3. 

ord•.:i:s w.=.1·.:. ise.ued by th·~ TriJ:.un.s.l on ~-1-10-9-1 and 
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though a copy of the same was delivered to the 

P.esr:..:·nden ts on 2-12-94, the applicant was tranaf .srTed 

in a lower post irnmediatelT/ thereafter and again in 

February, 95. He, th.sr.sfore, insisted that the 

responclente. should be taken to task for this wilful 

contempt by not carrying out the Tribunal's order. 

4. Having heard both the .sides, we find that 

there were some dela~ in complying with the Tribunal's 

order to the satisfaction c:•f the applicant. However, 

linked with the procedural difficulties, the 

respondents should have complied vJith the Tribunal's 

order within the stipulated time or sought further 

extension for compliance action to be completed. Since 

C it \vas not done, the respond.::r.ts .:tl··= r-=.3pc·nsible for 

the disobedienc~ of the court's order but the case for 

wilful d isob.~d ie:nce could not be made out. We, 

therefore, dismiss this Contempt Petition with the 

observation that in future the respondents must carry 

out the order of the Tribunal within the stipulated 

period and in case there is any difficulty in carrying 

out the order, they m3y tate further e~tension from the 

Tribunal. The notice of contempt is hereby discharged. 

(Hattan Prakash) (N.K.Verma) 

Member (Judl.) (Member (Admv.) 

cvr. 
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